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3Rgel WRedIg ddeial R afkeg

FfgET
7% faeett, 31 fewaw, 2018

Mg MR ddia! R aReg (Tl Femsil & fory argre o wet fafam, 2018)

BT ¥ AR FRI(TEN) /IR / RSl / 2018,—3Rae ARG Tah-iial Riem uRvg sifefam, 1987
(1987 @1 52) @I GRT 10 3R &RT 11 & A1 UG ORT 23 D SU-CIRT (1) & AT Y& AU IAfddl o7 YART
R TY A Bl A 37-3 /fAfd /SR /2016 A6 30 FaRR, 2016 §RT WRA & <Ioiud H AR
ARge ARAIT Al e aReg (Febeiia) SRl & fog srgdes @l #oR) fafem, 2016 Td i 05 feawr,
2017 B JOI9F H AT THD YU G BT ABAT D g ARIel AR qebeiia] R1eqm URug (Srrafi)
forforiRaa fafram gml & —

IR —

U IR F B FANTRS T Wl B e Wifed wie W AT a1 /3% gfawn weH
R, b 9 AR & ST & IIHY AFGSl BT ST GHdad o T IR THID] xRl B 3=
UM ATl AR g9 2 WeH AIeRYl $1 Jorl PR B o7y, MR, ARae WRA dabeie] Rem gRyg
SRR, 1987 @ URT 10 3R GRT 11 & 1T Ufod ORT 23 & SU-RT (1) & 3 ve ol Afdeai &1 yamT
TR §Y, TacgRT ffoiad fafam sl &, orfq —

1 G T, FEgar iR IR
1.1 g fafmi &1 W afge WA daiia) R uRyg (@@-ial dvermell @ fofg SR &l
o) fafvam, 2018 2|
1.2 3 fafrem ffoRad @ forg sRqa fobg amaeei W) o 8T —

. M/ URe @M JHIE / Faayd (U1 / FeRR @M/ FaerR () & ®R
W ThAID! BRIGH Y B b (ol T3 dh1d] TG WIT A

14 G1/2019 )]
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1.3

2.1
2.2
2.3

A @ A A

o @ o o ¢ & g o d @ g 49 ¢

W /Refay § aRadH

AR TR BT TE—3eTor wRem # yRacH e 39 Ay |

fewimT el @1 feift el # uRadH o s9a Wiy ;

faem Rl # TU FRieH (7) /TR ®) B IR™ B/ ;

farerar wRenatl # argHIe @ fawR ;

qaad Sefrd 9y (1) H b B IR AR SR BRAT / FIA—EHAT $I T8Il BRAT
FFgrire # faRR (S3010) I ST qoT ;

aer—&rdT / foRad wreTsm (\) # 9fy

ol /aIel (ST UIGahA IR™ B ;

U Hool Hwermell # @M JTRY T T 39 faudd ;

U% E N /AR /S0 gRT U & URER ¥ Telg o J81 Gl &l JfHfeld T ;
TR Bl 4T BT ;

UISlEITA UIGasmA Halfeld ax Y] e SRiall & UHEIY UTgdshA SRl H uRafid
PR

fgcir aTell & urGTsHHl B YoM Ulel & uigdshA § uRafid &R

THIIY HIUHA! BT 98 AT TAT TAHIY JIGAHH ARA FAT a1 S0 [y ;
Y&EH H STEATTgRT BIUHA ARH HRAT /TIR) T

"focel Tfga / Siefiang / Mameall /@l <l & FIRG IR BRI & 2al 5 I
et BT 3TRY BRAT / SRY TG

ARl AR (THRIREME) @ folv Siferd®r ¥ic QIRM &Rl / SIRT XGT

UIGAFH & M H URacH /UIGaSH (Hi) BT ST AT/ FRT—eFal H T/ FridA ()
3R /311 UIeadHH () B 98 BT/ UTRaD Ya¥T T MHeld /s T &l ol vd
Trenfiel & g 9 / frafa vRit & vom af & emder

RO 31rdT gl UG R dTel favafdener™ /49 & A § uRacH ;

% & M ¥ gRad ;

=T/ ARIIE] /R & A § aRaa |

qa-el Rem g vd uE & &7 § 9Rd™ ud faosl favafdererl /wverell & 44
qEgIT vd fefaf i S

AT el UIGHshA JIRH T |

3 faf R 993 ¥ 8 YBRE Bl aRE § Ygd 8|

TRHTSTY

37 Rt 519 a% e | een st 7 @,

RIS qU° J AT & TR Hagd fAvafEerd /9IS / Ta-d] AR &T IO av |
" 5 AT B JIRad IRA daal R aikeg i, 1987 (1987 T 52) |

"Ifag PR’ W IHET ufhar gRadr # fau U e frewl & SR Ay e
AT B |




[9FT @S 4]

YRA <kl TSI : SAETYR 3

2.4

2.5

2.6

2.7

2.8
2.9

2.10

2.12

2.13

2.14

2.15

2.16

2.17

2.18

2.19

2.20

2.21

"TUY-TF" T BT Ve forRad wuYr form AT g § W fAf gRT WA A @ forg
TR @fdd gRT ATTEl & a8 Wy i@l ufae™ & 3fiF 99 gRT Wied
w9 9 fear mr 2|

"IMTARIY & d9-TIcal” | AT T FARYA www.aicte-india.org TR TRYG GRT ERE Bl
TE 99N |

"R WishaT gRA@T (TUITE)” | AT © MR gRT Uity wREl gRT A
IFAGH! B O by W dTel 3G TR WSHAYT 2 A MEIRT &=1 & oy HIRia &1
T @il SFFATeH Hfshar gReaT |

"Hded’ H AMUT & VAT Adad ol 3 fAfAl & i G W gBR BT SFEeT e
B @ forv gRYg BT 3Mmdes o 2 |

"SRR W | YT & URYS gRT SFAIfCT debrle dwe |

"SFAIfeT YIY AT W SMRIY §RT Y& b Y SFgAIE & AR UGdsHA H Ja9 o
arel faenfeial o1 wer ahd |

"W W W e s @ R fawafdeed SRE ST §RT WK YR

TS & T Fagdl YSH BRA ded favafdene /49 & URMIEl gRT 39 w9 H aiffed
foar T =)

S § RRAR (o) § A6 () ¥ wemt grT Awe a¥ a Ry T sgAreT @t
R | AT F |

“femTo—TraTe—aiaeer ({fefidl)” & U uRae T @1 faa—dmer aifnld & R g ol
war Rema wfoer # aftfa gften o fog—aifva, feomse, fffT ok s & & forg
AaaTd & | R o ol ¢ |

"SI W AT & MR AR, 1987 @ ORI 3 B SU-GRT (@4)(@) d SATId
Fadid uRug BT ofede |

e W 9 qo, ARtenil vd fawaferft fenfEl @ waw < e wes
A 21

"SR W, fovafdenerd e STANT SR, 1956 Bl &R 4 & 3(=wid fed fawafdenerd
3G SMANT (goire) ST |

" T B AR, 2013 B ORI 8 B e wenfid @ WY dEE ST B
"SR @ foly Fem WReRY 9 NG 8 VT W ed e o [aftid 9 WRaR /6
T H THd] TRt § IRt @ forv e wu @ fifRRd wReR, ewar ok wfdd
gl

"IuTer Rue” | SFfAre ufbar gRaw! 4 faffde o1 13 sensti & {1 $1 & Fay d
foors wfAf gRT O TS /RO gana A § TR @ TS B I [ bR & Fa A
A T ST R # daeian TR gRT URGd @ T8 R fa 2

geh  fowafderey’ & fwd & fwflaesm & W 97 & w0 # 3%
w1 / fawmT / HEifdenerd / whdl |

"IRYS ¥ IR AR D1 &RT 3 & AT RN ARG IR Teeiad! e gRyg
YT 2

‘TregEH Wl FrRien # e @ wren afwd € ot Rifdd e, gife
(o frper) gehfady gt |
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2.22

2.23

2.24

2.25

2.26

YA W AR ©

SO d Sieifial /2lcd Jeed SR @MuH Wl @i/ Fideyd aeasm i,
TR/ diofiRieH / diofeied / Uit § SdeRk Ueashd & HRigA | 3iffiead 18 (60)
<t a1 d9, o e i, afe o 8, wnfaer 7 £

ST / FAqHYd UTgasd # A18 (60) WIS I U o7 a1 Huull HRIGH § wdd 9d H
e < (100) et &1 9, o sftrier ¥ie, afe a1g & wfver = 2

IR /AT BRIHH B S/ Fahqd  UIeashAl | A arei (40) diel @
939, fore sifteie Wi, afe 18 & wfia 79 € ;

STHYE Dl Ud RIeq BRIHA & [S@MT/Fdeyd  UIedhAl H Sfffhad dr (30) el
&1 99, fora sifrder W, afe a1 & e 781 €

fSOE HRIGH & S/ aeqd  Ureashal | sifdadd d (30) ich @1 99, o
ey i, afe 1g 8, et e §

SO U9 Sreifiat / Ao / e Ried U dell /2ed Uee iR @ el
FRIHH & FIAHRR UGIHAl § ARGHaH I (30) Hel &1 §7, o it e, afe
P15 B, A TEl T ;

IR HHH T FABRR TSIHAT § ifddd § (20) Hieh @1 o9, e sl
e, Al o8 &, e e

RS HRGH & FAOR Ugdshal H AREHa T5g (15) el &1 93, o it
IS, afe a8 8, w78 €

NIl BEFH & PR UGIshAl # ARG T5E (15) Wiel, Wwei-3 (-3 |
e 30(c) Wiet &1 wH-3l (IR eldnlcﬂf?qc) # ffrmad 10 (39) Wil a1 19 9T,
s@ﬂﬁa‘ﬁ Tq Q‘Taﬂ?l’cf?r/smm yded 3R MU UENfiel /TR eRigH Ud THEY

FRIHAT & Taigd /3N [ UrgashA H AfRmad |16 (60) el @1 th g (1) o
st ¥, Tt B &, i 8 ¥

AT FIUHHA & TDIgd UIGITHA H MedHaH ared (40) Hich &1 s, for s 41,
I o1g 8, mfAa el 8 ;
JaEe H ST (BellRi) HRiHH § afcray affrad §19 (20) I |

"grgAe # faRAR (o) & eIl gt deifdre af # R BT daeia SR da
@ forg faam T argAe # favaw aftnid 2|

"foRaIRa far T gl (@rAeT ¥ favaw)” & ol gRT Ue iR e af #
GRIAl B Tbrld] BIUHA el B (oQ fadm 71 A ¥ [OvaR i 2 |

“foRiye ART WA (SARN)7 @ orgAeT ufar gRAET § & TE GO @ S9R JIAed
st @ Hifdd vd ST gieuel 3 9t e @ oy &5 e gR wfed @t
T¢ faeme <R i ot 2|

"HRIGIRG Al | a2 uReg gRT iR iR @) ot 12 & orfi\ wifeq
RGN

“Ter TRl W UM FHRITE (I 8 ¥ AT 3 d dd) H Fely o dTel e Sridmeny
i €, o8t <1 iferdi @1 Hare e € |
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2.27

2.28

2.29
2.30

2.31

2.32

2.33

2.34

2.35

2.30

2.37

2.38

2.39

2.40

241

2.42

"ol Afa” & ofd 2 IR & SR o= ot & ARG, W WA A9 & TE €
ST SIS / diamsall & Sl uRMIf 2 |

TRER GRT GERIT U< G’ 9§ QR Teiiap] v SIf¥id &, il o Medl &7 & 50
yfceTd 1erar iferh WA @1 g WRBR 3@l TBR] WIS | U e d Bl @ |

"EHR] G H AU 2 YOI TRBR GRT AT 3R /3@ SFRIENT dTheired] Hee |

"R FT TGE AU & [ fvafdenery serar wifa fvafdener &AM # g,
e qa-e! &1 ol / ewe /e & SRIGRT Jve T & ©U H 35 3 UeEn |

A fovafdenerd e’ | ARG © Sod R W R favafdene e AN
AfRfTw @ aRT (3) @ EfF AWM @ RwRY W YRT IR gRT A+ favafdenery
R Efya forar T Ey

“yii¥ed gaw” W AR ufar gRaer 4 iy MU gaR el @1 e/ ey
& / il drispd o feeia ad & waer sifmia 2

TR W e, uRe e v, Saeyd el dur FerR fe dur SaerR
et s 2 |

RIS AT W VAT Helfdenery rrar fem wRenm g 8, T srouid st
JURD g Wi fhar w8, yenRid fhar W @ den 9ed WiRieR! g
RS T B HY § F=IAT Y B TS 2 |

UL TR AU (THEN)” AR gRT ANTSCl Uolaw MM, 1860 & FfH
wfid fhar T Ue WR Ner ISR Tge qusd Afd B |

"SferTferd HRIGAN W G B W 5:30 W WY 9:30 T& (e § B f39) Farfera foRy
M Tl fhardery, S {6 W M W Tl 9 €, 98 W U8 J & Fafid /ams
UTell ITs ST W& B qUT I8 bl HRIRG ARG FAAT FH H HH T Y BT BRI
I T ATl Al & forg @ 2Rl | ueamH @l Srafy i ureEsmn @ e |
U% /3 99 db D Bl |

"ol fawafderey” | fodfl gRa Mo/ gRT Sikife ERmcl ofieRor sy 1860 &
3T Uoligd ARIRICT 3ial SHI 9 H g H AN 3 R B @ Sidid wenfud
ANTIC! 31T |Gl =AM 3@l HUl JIRIH, 2013 S ORT 8 & Al Yol Hul
AT B |

“HRIGH" H AMUT T dhral R @1 &F, AAfd gl Td e, wwell, TR,
IRH V& TR AR, yaer (doiiiea / dieiieivd / adiv), giced Ueed ofR @
Ui, orygdd dor, Ry qur WA o U9 o dRiwH AR v S
TR gRT STegfad feby G |

G Mol AR (@)’ | U6 WK AT WRI 3313 a0 gas] R {oll
R 3BTs @ 419 39y T4 fIey gfae smenRa |wsiid § FgwIin i & |

‘e AT QIREN)” W AT T SMTArIT JRITIH 1987 BT URT 14 & i Udd &F H
e ey |fAfd |

TRIH B "JI-&H B foly G@ Reafa &1 qiie (ReeRem)” 9, [ i qvelqd dRarg d
74 WA @] AT YITEHdl & AJAR & SHD! [IeMH JAU-eHal Bl q8Td Bl
AT 2 |

“fedi arel” W (QUER 12 991 W W 7:00 9 9% BY) 98 gy R, o e
Tp=i1eb) TRem & Nl fhardey wenferd for o € v 2|
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2.43

2.44

2.45
240

2.47

2.48

2.49

2.50

2.51

2.52

2.53

2.54
2.55

2.56

3.1

"o wver | A © ol ARIEel /=N /U gRT Y% @l T3 Bl AT, I
AT A T B Y B Y B SR /AT I WREHR IR /AqAT HE g
ERIGE RS R VAR BRI N GRS

T Tl W S AR (T 9 W WATd 5 99 dd) W A WM dTel BRidGam AT
g, o8l &l rferdl 2 |

"QEEC | AU © WIS ol SRRH, 1860 & i Toligd Aol |

"ThHA WA W U WY A § S foel fvafdenen /9] @ Wag e € W @
fraffd TresmAl $ Helferd dvd U e M 9 @l § e hovawy Jed 3R Hag
&3, FRIER AN, feuied, JIfFaar, JeHgRT SR IET T wied # @M, uRe
ST T, PR JHT0MY, SR FahRR (ST R YaM fda o 2 |

g ol W () @ dee) el @) orid W RER B @ Ry e
yfchar gRAHT | AU Y AR Sfedel, FMIART gRT Tod & TS W1 ey AR
N 2 |

g Rord dder affa (CRiivasd)” 9 dael SRl @ e ua Rreral o
e B B AU orezer, Tl gRT 3T @1 TS A sy 2

“YITg GAaTs AT (THTERT)” § SdRT RUIC T HRT Jamsll AfeH & qed H U ST
@ T qT SRR @1 s 2 FrieRl wfifa (@) @1 oiftd e @
forg arTe ufshar gRdeT # T Y SFHR Sege, HIARIT gRT Tfod AfAfT ST € |
R W e WRRT W aael el gRr wRa by Ty ges @ R &g
R I TREHR /F T8 JIRE g7 Siferaferd A i & |

‘it el T dumsey, ailens / damgen / faceh e /@) <ot # ek
IRAW SR & dedl & oy, TRas Jd9, dieegsl aol o9 T8 $WR & folg
dIUAUATHTE, & ol FHa—aH W fgfed Wic enfie R S CorgAIfed Sae—amr dl
Rl RciE e

Tl T W IR SOl SR Urenfia], Hyell, aRgde SR MG, WY
Holl U4 e, Y, Bled YewH Ud WH-UE Yenfa), TRy, WeeE qem iR
AR, 1987 ST SIRRIFRG by Y U &) &3l | qebeien! e, Uieror qen @iy & & |
SRIPHH /UTGIHA  Felfeld PR 5 WON|, WHN el W« qo  @—{aa—aid
N /AR / BRI T |

N ST T RN U U WRA S orffaE, 1882 ST o
A IR @ Qi Semer /M /Ao gRT Uoiigd = Qi € |

fwafdeney fomr & feafdener gRT venfid swerar i favmT 1T & |

"fqeafdenera’ | favafdenerd ara SN MR, 1956 S GRT 2 & Tos(@) H URAIT
faeafemer oifua 2

SO T o W vl U9 sifverfoda, fE gst oRfa wE s w2, g aiad
IR aare! e uRyg S, 1987 (1987 @7 52)  uRWIa fmm wam B, &1 4@l
e BN, S S A S afefem # ffdwe fhar mar g

IS FGH HRA B TR

I3 THAID] AWMU, I8 d WAN /RGN gRT TG JdT W—faqaifdd &, dad
URYg BT SFFAIGT ITC PR & TTEN & AT BT SIg |
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3.2

4.1

4.2

4.3

4.4

4.5

4.6

4.7

4.8

.

e TN /TSR §RI FERIAIT / oI FeeIi dae URvg &1 SFAe o
2 B e A O G B G| SR R L A ek M || o GRS o e N B L e
g /el ST drerat forell i WR W Y HRIGHT / TGABH DT URA HHT |

fodt off Rofay # foody T Rem @I TR SfraT Faftid Wag favafdeney /a1 &
Ud SFFAIGT &[4 BIOleRT SR Far Ufshar H |1 o T1 BE Bl Ya¥ < Bl A

el a1 e |

Hag favafaemery /s Wi do-ia! IRl § gder QU U Bl B AMifhd T8l B,
fSe o7 oRYg &7 amferd gd srgAes &l 2|

D /T AR /Fed e 18T Bl B fhw VR dadeid] Gl @ el A
gy T e o aReg o Siifdd ud orgAre T &N

fred 7B auf & IRM fafrT srRieAT § Raq wict @1 fura den qon swfdd i i
@ o ¥ W gy, URYS daiel RIGA & foy I ded A UeH & @ forg
iy gRT Tfed wfRfa @ RieiRel @ eae # ved gy & 9/ feme dvemsit @
SAIET T&H |

AR B folg AR ¥Rt

AMASH Th-ID] ARA B 9 39 UGR | ol G fh dheia] Al & 9M & aferad
Y ASIATSTH / LTS / ASATSUH / TS / TIATEHIETS / JulI¥il / VHUARE / oS s
g7 81| AUCH Thdl AT & A H Fal W WER /AR /IRA /I / ARaet
R / 31Rael IRA IRES /TN 1@l |WYdia iR M (@rgfad warT fawo) s,
1950 & SFIT AT Ufitg oF Tl T WA el Heall | Wy I8 fob FWR Sfeatiaa uferaey
AN e B, IR} qEea R B ARG WRER gRT AT AT T 2 St gaaT T
R WHR GRT AFAlfed fobar w8

3TITh /TG oy & AR faeme dvenatt & A &1 TN =81 B |

AT WA e WA @ el o AaltE g 9 s o/ amell (e
gTfaT” Rl # el e w@fid A @ fory “uiforcidTe wedll Ui @
I, w1 e dearaert @ fog fefied yam, i el MR (Tee), Rd
A ST AT BIg A WD BT AU [BAT WG, STl SAeA uishar gRier H
e ferar 2 & |

SR R W | FATerd {6y T qabeian! Riem H SRIBAHN) / USHHA(MI) BT A=l
T8 < 8, A geed, TRAT dem Am )R wied drEimE @, R SR @1 e
G UeT fdar T B |

IRYS SfedIier / fGia UTell & UIGAHH IRY &R & AFART el ol 2 |

e @ o I W @ fog fRl daeie ke 7 60 UfRId SEdG UIGUABH ST 4
a§ o) 3l # g feby SIYN, e uReg gRT oMY WRY &) fahar ST |

R JIRIT (e YIYT & UIGHSHI Bl aleld X dlell Gl & |ey § uRyg &
AR @ 3rAeT Ufhar gReeT d FTIdT Iuge FIRalg URT @1 SIeH! |

T 1rdT AUET ®Y F IR & 7 H Plg el I & dTell B! Bl qdia!
e T e @ forg QmaeT e @t argAfa & <) S |

s de

TR fAIfed wvermell oiR faeafdenera fawm # facel e /wRd™ yardl FrTRe
(iiamE) /el o & @fda (dshiend) st/ @R <ut # IR BRI &A@l @
Ya9 o @ fog Ry uiedsd SFAIfed Yau-emar & offiNad Uvse fovr (15 wfer)
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4.9

4.10

e WIS SrfAifed @1 gl | 9 15 yfderd Hiel &1 te—fagrs (1/3) @l <ui o
IR FHGRI & qTeldi & foly SRR 8|

foel REa urgasd H @Il JUl H ARG FHERI & dTedl d foly AR
A Ra A diansg / disiians / faeelh st @ forv aRféra S-foe ek
fawR derg S| S9d ST e XY ARGR /XY &5 B YA @
SRIA  faqel IS /IR & aRl ANRST (GIRNIE) /9RAE A
(dramans) /@l <ut # RA PRI @ ddd § Rad B e TRIR
IR & JFFAIG T AR Ufshar 4 Jenfaffdee Ul wevs! @1 qfd & e
THRRSE Fiet 9 Y o wafl |

e IR, HIRd I WHR /|G AeT & YI¥ & oA ah & SWid SrAIfed
yae—&wdr # Rad 8 $ig A Iad el & oy MRy & SFgale qm SFAe il
4 o faffde srufer AMevel @1 gfd & el UAsiRars / faceh wiftee! /wRd & yardl
ARG (RASTE) /WRedd 9t & afdaal ([{fieliens) /@l <l # IRA™ FHGHRI & dTeld]
AR D |

URYE THARaTE / ARAIarTs / diamgall / THUe /@rgl a¥ll # AR BHORI & el Bl dicl
I URT B /TIRI 8@ Bl Al dadt Fafid urell & ureasmdl & fog € uee S|

T UeTHAl AR BRIGA H REv-ged ARAN W b i AREd el a1
A Iudy W1 Tail el @ fofy oI BRTI, SiEm SffAre ufshan gReer 4 ffde
o w2

fewetr / Faayd (U1 / ek Uedshl § Uikde JaeT & 3feia aTRae |

fgci av fewrm uregspd # uide ya¥ ‘SFAled Jde—-ear & iftidad 10 Ufaerd d@
ITH BN, 1 AT UoRT-&mar @l e et SR SrgAie ufsar gRder # T
fafde yom o @1 W T TS Rt & afoRed v Sfe erAeT ufthar gRawr #
fAfde fpar w2 |

ﬁﬁﬁﬁ?ﬁ@ﬁﬁ/m/mmﬁmaﬁ%ﬁm(ﬁ)ﬁmm
IAIGT Tl B AfbTH 10 Ul Tb A B, S SFFHIfad GdR-&eT @l
aﬁﬂ@?ﬁﬁ\%ﬁ?ajqumglmwﬁwﬁﬁﬁauwaﬁaﬁqﬁﬁﬂéﬁﬁwﬁiﬁ
faRad g srafes srgAres wfhar gRaer ¥ ffds far mar 2

o3 fael Wfeed o foslt facelh Wven (e o wRa favafdene w9 gRT o
FAEAT JAIU-UF ©) ¥ TSl arerar forefl WRay el 9 et ura e &, fgdia
T fft ureuA(E) § wlde W & fov o 8T U ueada(E) # iR Wiel @
foTg SFfAIcT T el WRATU dal AMRUSl @ IR & facell fgdi @ yawr o @
forg o g1l AR $9% fofy SMIARY & Je—Ued TR Tae BN | denfy, iy wel
3R TiRde yawr & idid gaw o M g facel el @t B dwen e e 9y |
FFAINCT FaR—&war @ 15 Yhed @ v T8 s |

IRyg el ok dreifiet /Ty areasdl @ fadia ¥ o uifds yawr gors s &
YR B 1T IR & @l AR e <l

T3 / faemm wvemit @ forv feen—fader
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@R & fodl Uil UIGIHH H AT A /AAT IR D B/ BHAR] B

YIS / SoaeR SeqTs & WIS ST AT STUHT | Gefl, i/ SHaR) 9 91ee |
feredy < omafer & forg Sferalford & WU o il UTeashd # Seads F |
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8.3

3.4

8.5

8.6

8.7

9.1

9.2

9.3

R AR Ufshar JRadr § IR A AFDl SR eIl B Siied B |
qenfy, A fAeafdenaa |Ren/ yarE /[ eREd ReH drell e Fide =g
AMPT AR FEamll B ¥ IR By |

AT | e B RN 7 5 T uReg @1 faf waem @ fog onifd W ok o
THER SR TS YSH d¥ | AT IRYS B & T AR &R /31T e fhy Ty
TS TTed /30T Y O & 3iR /3] 3G qeME IHdN Udhe el H el
AT 3R /AT S AFGN BT f5urn /Tad YRa fbar g, a1 uRyg FRiare! JRA
il [ SFgAIeT ®I AU o/ JAded & [dng Jad el WM dlell Blg 3
HRIaTE! A i B |

e WA fhar T PR WY FUCy URT W ' dl W & g S8R

T /ARIEET /U & 30T /Al & fIvg ATORIIG Al SRR fdar S |

SR U AMEl § ARl ® ST dRe Fal SHa (91 Fai—aag TR {Reqr +ff
anferd dX, STET SISl § Sfiern, S Tofd (euv, afIEl SR AMel & Socit,
HeraR anfe @ fafdne Rerd o exdl 21

TRAC JFFAIG UfshdT GRAST & AFTGvS] B Qi @ foly 3ilad FRem & el gl e
AAEH & fd6g IUYH BRIATE YRT &1 GGl o, IR, aAe & amd o
T PIg A ARG TS I aTell RIaTe! 1 e & |

3 IRl & @S 84 3R 85 & AR A UIGIHH & foly e & IR ferar
FAIGT fARIR YGH &% § 6R by S &1 Rl # Ul |Reiail 1R 09 a0 AFAR &
foR @ fov foor &1 far oo, o9 9@ W R & e q & 9 SR
atidh / TR Jeeleid & SIRIAT F e 1 & oY |

U Remel @ Aol W, e wRigH /Ugashd URYG gRT WA ] fAU U B 3ferT
e A /Fefed e e T 8, Wt IS WWER /W I &F Bl @l
faeafdened /a6 4 Hag 39 (dcad! MR SrAIQd daiol sl 4 YA
HE TAT UNYG AGART (BT T BT $I b BIRUHA / UGTHAI DI [/ PR ol qb
T & fog WA wRemelt # oftrien Wiet @ Al BRlt |

fafrerl @ Sooted & Al # SRR

g Ml &1 Ioced &Rd g Bls dabrild] HRIGH Adlleld S alell AXT Bl
BRG] IR [y I, R argAire, e IS &, dl o o aiet &, iR/ 31ere,

AR, TR 3R/ 32rdT ISP Yaaid =N/ ARIGS! /U1 3R S Feiford Afea
& fd6g URYg gRT SIS HRIGE! YR fby S &1 <t 8 |

I ag G yeife fafeml @ fodl Sudy &1 Seored avdl & @ IRYg Il {Aars
AT (ETE) & AR | SUYEd Sfid HRIY S & JEr qeil IRl s @i (09,
UH) & A W I G A Bl AR YSM [BY A S IRIA SWA SA1d RIY A D
UTI Y by T SFHIGT BT A9 ol | R Bl YSM fby U SFFAIGT Bl AU o
@1 Ry H, Tpel] WA/ /ARATEE! / BUAT SFFAIG Ulshar YRasdr R fsam
P AR I UG N B FHIG D SUWRIG e G WG B B foly TAT 3A1dg
URIA BT |

IR By I 9 Wt el a6 @ Aol H, TR W @, 390 Uaad e fiffde
RT3 & g H, FA1 A 3Aed ufshar gRadr 4 fffde f$u v agar
STHT Sefre a9 H TR de—UIde TR 3TdeH BRAT I |
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94

9.5

9.6

9.7

AR & fawIR & fofv e W 7 a1 ST/ 3R afrde Id fbar Sl

AR & R & oY offded Rgd A ol S /3fR e TR (64 ST/ Terd
YA IR [y S R & favg SUYad SUSIHd HRaTg DI S| $ Fae H ERer
TRYE gRT 7 TUeTd BRASAT § ¥ el TP 3191 e 3 <y g

U eF Y & oy UAeIRaTg dR JifaRad Hiel & for orgAre @1 e
WRA YA &Har H BHI
U e ay & forg Uap /ifeie uredshHl A yae el (A vefeE) Refd
® FIGHH /UTGHHH & foIq SFAIGH o o
® TR & STIAIGT Bl qTI ol
3w yrad / e @1 orver @ gt 7 foar S
Ul ey, e U 12 "8 @) g W e @ folv ug @ fory, JenfeiRa s @
STAR YRl /e T8l 8, 9 uRug gRT 7 qveIcHd dRargdl H W fhel U @
e o Rl B
® HRT YT &HAT H FHI
® TF el a¥ & forg yaw e (A UsfAeH) Reifer

HHR: B AU o1 g 7 2 R ww @ fory Mide damml ok / srerar srgaei
BT AT A febar ST

Ul T, S 12 A8 W Sfte @ foy genfde Wer ;B SuId B FRe el 9
@, e ©ie & fory Ml JamET QiR /sterar el 7 e e R W@ 8, 9
TRYg gRT 7 TUeTd BRASAT # ¥ fhell TP 3191 e 3 <y g

o 1% el af & fory wemReng T sifoRad Wiel af a1 & @ forv oA @
[BRICE]

WRA YA &Har H BHI

U eF ¥ & fog waftd wreawmA (o) # waw T (A vefer) Reifr
el ureashH (1) @ oIy SFfHIeH A o

o TR & STIAIGT Bl qTI ol

URYE TSI 96 R eldgite JodnT |ad (SHITH) & Ao | SHaIRgl & 9o
P FRfd 7 o T SHel §99 W IR of e gofted 9 & @ oy iies
PRIAE! YR Bl |

o . L. . . C N AN
DHEICY, HUCIW, gcXHc, QCQ HAFRITT SUXDXR], Y], videll, Yxddleld eS| il

el @1 gfd 7 foar S

S R, FATNIEE BPer, AR, §evie, ficRl, TARTeTe IUaR], JRidl, Sial vd
TR Gfaens @ gfd T8 Fl, 9 uRvg gRT 7 Ivercie dRasdl § 9 fedl 1d
3ForT o Bl AT B

o o Yl 9 & foru vHemans o afaRaw el A B € @ v e @
[EEER]
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9.8

9.9

9.10

® U YA & | FH

® U% el qy & folv U /offtiep wragshHl H Ha¥ el (A1 gedierE) Reifd
®  PRIHH/UCTHA B foly JTAIGT aITd <l

o TR G ATARH Bl GO |

qda] Tl & forg JifaRed siard sremaii @1 gff 7 favar S

ST TG SAIG HishaT RADT & SFJAR IRl svenatl @ g Tel Hl, I uRvg R
1t veTs PRaRdl § 9 5 U et ot @ Rl Bl -

* Ug Yefdre af & fory veeRenE den aifaRad Wiel, aft o € @ forg e @
IBRER!

® U YW & | Bl
® U% VeIl ay & folv U /offie urodsmHl H Haw el (A1 gedieE) Reifd
WU & qY /310 94 & G99 R Aaede qfH der id e &l gfd 7 e

IR WMl 3R UREE §RT IR-IAIfd WMl R ddhia! Rem § ueasd / SrRiwA
AT B dTell ARG AT Ul anawads MG & &1 e QO T &= dlell Fe
IRYg gRT W SveTcie BRAEAl # W el v srerar At o Rl @i -

o 15 el af & fou TeRanE dun afiRa el Ay o € B forw arHed @
BEER]

® TR YT AT H BHI

® U e ay & fory Uah /31fei urgdshHl | Fae el (1 vedie) Refd
® HRIHH / USTHA & fofy STAIG aTad ol

® TR & JATAGH I AUH oI |

fgeir urett @ forg wHa—awolt / |ebry Tuerrell &1 TuTer

fecdia el o 9w arofl SUeR 12 991 | 918 7 99 a6 50 ufowd sifaRed dory &
T FErferd @ O ARy, A MeRAe e @ orzd| W 9 WY ARl @
IUTE 7 6 S de QM W & fory AR & 4 T o Hahd 2 |

CIBCIER]

foref ff oRRefy # wWgpa e der & afe yawr < o Al T i Al v
ERT 30 JaT &1 FIT & O & /URYG gRT I8 UI1 Il &, a6l & faog Swed
TUSTHS HRATS I ST | 3 Fael H TR1 URYE gRT 9 S0eIcid dRarsal § ¥ foe!
TP 3yaT SIS B o BN -

* TG AV YIW B foly U B 9 T T MIE WA Yo (i) BT U O
e Igufed & gt

® TP VNG 9¥ $ foly USRS e JifRad e, & fow srgAeT &1 Fefe
® WA YW & H BHI
* UG U 9Y & U Ve /oA ureasmAl | gawr el (A vsfier) Refd
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9.12

9.13

9.14

®  HRIHH,/UGIHH B folU AT AITH ol
TR & AT BT AT ol
TR I / Qe fafame |fifd gR1 MuiRa ged | 3ifed Job TIRT S

TS B AU dgEIEe W AR Yodl o e Yo, el Yeb oMfe Bl Emon
URSHl ® | BRI SR TAT SHHN Bols A AU BRAT 81T | Tl | faemir
A R oY/ Yed fafme i gRT FEiR o W ARE g Al 3N Ieb
(T /IRT) o BRA @ forg U el B8Rl | A Pl G Sa fR-HeEl #1 ured
T Pl § @1 98 IReg gRT 9 SUeioTe pRagal # 9 fofl U srerar afte @ <Rl
B —

® 3fd BT Tl T oI 0D BIG BT A MR SR DI ACH FA forar T
AfaRad Yoo el &1 a9 dlerr ST |

o U5 Nefe 99 & fory vemRang e afoRam Wiet aft o & @ forg argEe @
[BEER

® TR YW &Ha H HHI

e Yeifre qv & oY Ue /Sl urahssAl 4 saw T8l (A1 sfier) Retfd
® FRIHH/UGUHH & (oY SAIG AT ol

® TR B AT DI A9 ol

SgEREIHS Gfaerel & Hiftd e & fory faRve SRT Al @1 Al T < arelt
TRITY / AT JHTOT /YUl JHIOIT /Had ATSHd / Jeu—6 / JTgad. URael 9 X
Tl ERATY /TATE! 9 @ dTell 31dl URYg & folg B AMiG 3fids ATde 7 Hid
el dIoTeIgd Y /|l H $RMR U89 axd & 9HY ol 6ol 9 qd el
THIOTOS BT AT B dTel Ay
FgEREIHS ARl & wifte e & fory faRve ST Al @1 Al T < arelt
TG /ST JHTOTS / QUi JHIOI9S /e ofgid / Jo0—1 / e aRaer = @
qrell FRATY / TAUST T XG+ dTell AdT MY d8—TIde R BIF AHid s e =
B el UIGTSIUH AT /|l H HRIMR Y80 H7 & G Tl Hewl | qa &
TG &1 AT B dTell AR | URYg g1 FfeiRad | & fooeft Uep areran il qifed
mﬁ@mw?ﬂﬂ—

® TG Yeie 9 & forg wder et

® TR G IFFARH Bl ATH ol
TEAN AR a1 & AWel # WGl 31 SeoeH
afe P facell favafenery /|ven fgAre fshar gRee # Jenifed foedt o a1 arurer
R W el el 5, A1 URg Rl el AT @ A W I9 g 9 a1 gfagad
FAR USM FRA d YA ARd A I (S /URE WM SO / Ideyd
St /FraerR fewmr iR WaerR feift yem &1 & forv W favafaemer /wven &
yeM by U et SRiwH $1 agHe amd offl dr U faeel fvafdenera /wver @i
I Brg Wio AT 9Rd H fodl fvafdeney aven & 91 1% wgardl gaven e ¥
IHR B |
URYg faqer #1erd, & #AIY, SRdeS |ied |aftd ToiRml & 4l o foil @1 e
Y qr 39 TOiREl @f Wt < f 9 feforRad Sumal # e srerar ¥ R aRiar)
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9.15

o I favafdererd /wRen & HHaIRA /et & I UeM dRA W SBR fhar
ST a9 foram ST |

® URA W Y8 < B MR & JAdT Bl A |

o Gar bl ol fawafdencra /wen & feaf i SRHa & SR 3l aud oy S
1S9 IRl & IR H Gfd B |

I uRYg & &I § I8 ol © 6 FE ol fAwafdene sAes o< 6y fomr wwa |
yoderd: ol fobdll WRE WMGR @ WY WEAN @Rd g [ /une e
AN / Fdeyd [T/ FaeRR feemr / FaarR Sl WRig Ssd ddiferd a) @
g, @ uRYg fRaM & TRIfIG ®U | W fby OF, @emER, dREwrs), o e @ fog

TR S Aiedl @ Siaiid deblel HIIATEl IR Bl |

feafiT BRIwH &1 aART aT9 o fy O & IWRId URYg HEd I WGR /6E
e & 91 9Hd oA §Y U9 BRipA H Mifed Bl Bl URYS @1 A SgAfad
Rl H GTAENCT H @ fory JRT BT | WA U BIE | VA Bl T3 GHE Yo
P IR F G G dller a1 o H BTl Bl WUy T8 |

U faeeh favafdener /6Ren & &1 ¥ &F ANTHI 3 a9 a@ R H Bl 31 v / ven
B W1 FEAN PR AT PIg A FEAN @G G DI SFANT Tel &l TG |

BN a0 B AT

U Al S el a1 ureueH STR™T B W Ud, 3OS Ya¥ AI9 o ofdl &, GNPl
faemell | fofv U e # F BaA YHAYT Yob BICRR, W [ ® 1000/~ (R TP FAR
aE) W e el e, W Yed el @ amw ax en| e @ e @
el /AR B & ol TAIV-UF BT X@H o Al T8 Rl |

afe foemefl wrgEew # wfie BF (GTSF) & UTEN UIeushH Bisdl § a URATU: el
e @1 yaw o1 3o Al T o) sy fdemdl gRT R forym S 8, @1 WM &1 I9@
gRT folT Y o § SMUfd ®U ¥ WG Yob aAT Wl or @, d8 BIEEM a6
U fARRIT HICaR IV Yo AMATIT: BT S el &R |

Yed B A0 $ AR GSIEIH Ja9 S Al 3 W dRRg JRd 9¥ 30 S
gl |

M el Wie T8 W S 2, A1 W B GRET ST 0 Al SdIael bl aud AlCH]
& |

TR GRT [l 1 FHT ST Y99 Iq8 B & UgEnq fdenefl | AW a¥ & geb Bl
AT Tl 1 S D | YHO-UF Ud Yedb 7 o & MR aler fay S |

YdY & VG B W B B aOl & IR H AR & fGu-el BT ured |7 X drell
AT e H S B dTell WY, URYG gRT 1 qUSToid BRaArgdl H | fhdl U
3o ARG B S g -

® Yoo (BI) B A & YAS HH S folv Ufd B I 99l Y el Poob & &l o1
& TG BT AT UM far QT

o U Ve 9y & foly, THIReS N 3MfiRad diel & fory orgAe &1 Mofed, afs
IS &l

o TR YW & H HHI
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10

11

12

13

14

9.16

9.17
9.18

9.19

® T YOG Y & forg var /e urgadmAl # yawr e (A1 vefiem) Rerf
® SRIsH /UTGUHH & AFAGH B! ATl

VI Rl & Al H, SfEl URUdEdr @1 3@ | Yd YHSIAR BT A B fordr T 8
AT Ty & T SUTRRT U ST BT ST el HRRT AT &, THSRIR & e Bl 10
gfcrerd 2R SERITYT &1 et | denfu, Tl wRenall ol TheieR gior el @l § /&
ey /vasie & fifde afr & o & o0 IR @ thdeR ghia @t B, 31 S9
3Are Hfshar gRasdt 4 fFfde fbu TU sr|R giord erar i |

A BT /IR FT GTAE el & AR URYG Bl SHere fbar ST |

I vz # Sfedlad FIs THHRI Told g 81 Ol 8, ar el & fdog e
PRIATE! RA BT SN o Sfee BRiaTe! 01 et 2 |

FAIGH AITH ol & Al Bl BISHR Siied BRI & [dog S d fog ufhar

TR Bl FIRT—&HAT DI T a9 B oIY SATdGT ST BN AT IH W HIRIATE! AT
gfchan gRager A Afde {6y 77 sFER @ amd |

gfcRfar ST @ SR e

I/ ARgE] /Ul SiFee afded VAl al uioMfRd S @1 9N & @ forg
SR & d9-UIce W HEAS Swidal AYalS /TRId Sl AT SHBT FhAU STIAIG
gichan gRger o Ffde ufsrar & orgaR foar S |

RerRd & 99

e & favg o1% ReRd K 89 @ W 3, SUBT WhAY O RIeRd ARy Jers
(Grofemel), ST gRT febar ST |

Rrerd @ el Rremd Gder affa (Taivasd) & 99 @ S 9, afe 3maedd
3T, Riraaed! &1 gomm U (SHa 30 Td W) | THHNE] & eIRe & MR W,
B CARCKICET awwwaﬂnﬁﬂﬁ%ﬂﬁﬂﬁﬁmmawmwﬁﬁaﬁwﬁ
AR 3 RFREl & 63 © @ AR AW FREE B GICH| IQ RIS gaN, Al
Ramdad 31 396 30 @ R Wl g1as affd & 9 IR 89 @ foly g
TG |

AR & foon Ml & SF|R, 3FM /95H M dTell Ridridl BT JehAvT el far S|
<ifed sriad! &1 BrRt<aa
SERYT URReIfl & ofdeld, afe aRug gRT SSIcAd FRIATE (JAM $I BRedR) dofey ¥

@ 30 I T AANCT FX & A 2, AN SADT HRITGIT Hael AT Jeaford a9 & forg
gl foar g |

JeTET IWTARIT & I FArRIfo wifect

URYE ERT MR & METe & U & SRIGIRYT / IRYG
W @1 I 6y I arel dcifos wme w ol om
T, W el g 2 ST SRR / aReg # @ e |
wdve / faR <RT WfAf e &1 8g WMR

R uRReftal |, afe sfRad wdlen /sd/ll daiford @1 Sod o dvem &t
IR o1 6 A JeR @1 few f Wi 2 @ oded $I AR Uishar gReer d
RS fhY T SFAR Yoob &1 YA HRAT 2T |

Jod B THRER 99
oo TR @Y TS 2 |
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15 AT T (TeRelg) /SFfiee o fadR T3 (F3I) 9Nl &R &1 -

TIEdRT NICTdl gec U4 39 1M 3Rge AR qa-ial Riem IRYg Ud oy AMd faeiy
A IR (Taved) Rifde |eaT 9048,/2012 W ARG @ AMAN Seaad IRITed §RT
AU ey faAld 13422012 § RU MW ey & &M # @A g AJAERT TF
(Terei) /orgAieT & AR 73 (§3l0) T% dolve q¥ @ 30 A & U¥EN| WS el
fepar ST |

U Al W, SEl el a¥ & SRM 9 § Bl B QR $R (ORIl Wl ©, T9 SRAERY
yRRercal # €1, ool efors oy & fory srgHre faar wme |
16 Bl SERH IR

IS S @ Ofd @& F A, 9% URES IR daial SR | I8 SUe @1 o
t & 98 ufaad @9 @ @9 100 foenR @1 e < ?g U BRIA SwdT e

(TTUHERIU) & ST Hahiord DI A6 Uedshd Iaig | 4 HRiHH 39 ©IF & WHA
AT B ARIDAISA W ARG B @Ry, el IR a8 TR fd & |

17 DS I DY PRIFH TANT

TR, Rier @1 qorE & W Dblg Wl GEEi by o, 6 A o fafame e @
SIHA Tl Fhell & o folU el o e gfaenall &1 Ja &R Febell & a5
s giord e w5, U uIedmhd gWid fAfame el gr1 FEiRa amel @
ST QU QY & SR, SFIIRIY &1 Jd SFAIGT UG @xa &l delly ol |ebd o |
U Al H, ST TAO-UF AR S & forg |dlem |iAfd weiferd & g |

18 REER]

37 fafrml & fdes & wdy & Soq arel Bl o wew @1 fAvly aReg g R Smoe
e uRyg &1 ARy Sffow T aradRY 8 |

19 B¢ < B A

URYg JUdeawy AHal |, fodl BicTs & faR & forg siear gfed o sear v o
HRUT o e foifad & aifierRad fbar Smoem, wRenm & sl ot af sperar Ao & ey #
3 foftet & ol Sudy o B < wa |

o 3Tl YTl e, e Afeq,
[FersTT-111/4/374T./478/18]

ALL INDIA COUNCIL FOR TECHNICAL EDUCATION
NOTIFICATION
New Delhi, the 31st December 2018

All India Council for Technical Education (Grant of Approvals for Technical Institutions)
Regulations, 2018)

F. No. AB/AICTE/REG/2018:—In exercise of its powers conferred under sub-section (1) of Section
23 read with Sections 10 and 11 of the All India Council for Technical Education Act, 1987 (52 of 1987) and
in supersession of the All India Council for Technical Education (Grant of Approvals for the Technical
Institutions) Regulations, 2016 notified in the Gazette of India vide F. No: 37-3/Legal/AICTE/2016 dated 30th
November, 2016 and the First Amendment dated 5th December 2017 in Gazette notification, the All India
Council for Technical Education makes the following Regulations:—
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Preamble:

To regulate/ facilitate in an organized manner, the Technical Institutions in maintaining quality, to follow the
norms in consistent with the ideals of AICTE and further to create an enabling environment for the Technical
Institutions to become high quality Institutions, AICTE, in exercise of powers conferred under sub section (1)
of Section 23 read with Sections 10 and 11 of the All India Council for Technical Education Act, 1987, hereby
makes the following Regulations namely:-

1 Short Title, Application and Commencement

1.1 These Regulations shall be called the All India Council for Technical Education (Grant
of Approvals for the Technical Institutions) Regulations, 2018.

1.2 These Regulations are applicable for the applications submitted under:

a.  Setting up a new Technical Institution offering a Technical Programme at Diploma/
Post Diploma Certificate/ Under Graduate Degree/ Post Graduate Diploma/ Post

Graduate Degree Level;
b. Change of Site/ Location;
c. Conversion of Women’s Institution into Co-ed Institution and vice-versa;
d. Conversion of Diploma Level into Degree Level and vice-versa;
To start new Programme(s)/ Level(s) in the existing Institutions;
f.  Extension of Approval to the existing Institutions;

g.  Continuation of approval after a break in the preceding Academic Year(s)/ Restoration
of Intake;

h. Extended EoA;

i.  Increase in Intake/ Additional Course(s);

j-  Introduction of Integrated/ Dual Degree Course;

k. To start Diploma in Degree Pharmacy Institutions and vice-versa;

1. Merger of Institutions under the same Trust/ Society/ Company operating in the same
Campus;

m. Closure of the Institution;
n. Conversion of Management Institutions running PGDM Course into MBA Course;
0. Conversion of Second Shift Course(s) into First Shift Course(s);

Closing of MBA Programme and Introduction of MCA Programme and vice-versa;

= o

Introduction/ Continuation of Fellowship Programme in Management;

=

Introduction/ Continuation of supernumerary seats for Foreign Nationals/ Overseas
Citizen of India (OCI)/ Persons of Indian Origin (PIO)/ Children of Indian Workers in
Gulf Countries;

s.  Introduction/ Continuation of seats for Non Resident Indian(s);

t.  Change in the Name of the Course(s)/ Merger of the Courses/ Reduction in Intake/
Closure of Programme(s)/ Course(s)/ Merger of Lateral Entry Separate Division in
Second Year Engineering and Technology/ MCA to First Year Regular Courses;

u.  Change in the Name of the Institution or Affiliating University/Board;
v.  Change in the Name of the Bank;
w. Change in the Name of the Trust/ Society/ Company;

x.  Collaboration and Twinning Programme between Indian and Foreign Universities/
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1.3

2.1

22
23

2.4

25

2.6

2.7

2.8
29

2.10

2.11

2.12

2.13

2.14

2.15

2.16

2.17

2.18

Institutions in the field of Technical Education, Research and Training; and
Introduction of Vocational Education Courses.

These Regulations shall come into force with effect from the date of their publication in
the Official Gazette.

Definitions
In these Regulations, unless the context otherwise requires

“Academic Year” means Academic Year of the concerned Affiliating University/
Board/ Technical Institution.

“Act” means the All India Council for Technical Education Act, 1987 (52 of 1987).

“Adjunct Faculty” means resource person as per the guidelines specified in Approval
Process Handbook.

“Affidavit” is a written sworn statement of fact voluntarily made by a deponent under
an oath or affirmation administered by a person authorized to do so by Law. Such
statement is witnessed as to the authenticity of the deponent's signature by a taker of
oaths, such as a Notary Public or Commissioner of Oaths.

“AICTE Web-Portal” means the Web site hosted by the Council at URL www.aicte-
india.org.

“Approval Process Handbook (APH)” is a handbook published by AICTE, prescribing
norms and procedures for processing of applications submitted for grant of various
approvals.

“Applicant” is the one who makes an application to the Council for seeking any kind of
approval under these Regulations.

“Approved Institution” means the Technical Institution approved by the Council.

“Approved Intake” means the number of students to be admitted in a Course as
approved by the Council.

“Autonomous Institution” means an Institution to which autonomy is granted by UGC
and is designated to be so by the Statutes of Affiliating University/ Board.

“Break in EoA” means break in the Extension of Approval of the Institution in the
previous year(s).

“Build-Operate-Transfer (BOT)” means a project financing, wherein a private entity
receives a concession from the public sector to finance, design, construct and operate a
facility stated in the concession contract.

“Chairman” means the Chairman of AICTE as described under sub-section 4(a) of
Section 3 of AICTE Act, 1987.

“Co-ed Institution” means the Institution admitting male, female and transgender
students.

“Commission” means the University Grants Commission established under Section 4 of
the University Grants Commission Act, 1956.

“Company”’ means a Company established/ registered under Section 8§ of the Companies
Act, 2013.

“Competent Authority for Admission” means an Organization that has, the legally
delegated authority, capacity, or power to do admission to Technical Institutions in the
State Government/ UT concerned.

“Compliance Report” means the Report submitted by the Technical Institution
complying with the requirements as specified in the Approval Process Handbook for the
deficiencies observed by Expert Visit Committee/ issues mentioned in the Show Cause
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2.19

2.20

2.21

222

2.23

2.24

2.25

Notice.

“Constituent College” means an Institution/ Department/ College/ School as a part of
the University.

“Council” means All India Council for Technical Education established under Section 3
of the Act.

“Course” means one of the branches of learning in a Programme such as Civil
Engineering, Mechanical Engineering, etc.

“Division” means

A batch of a maximum of Sixty (60) seats in Diploma/ Under Graduate Courses in
Engineering and Technology/ Hotel Management and Catering Technology/ Post
Graduate Courses in MCA/ PGCM/ PGDM/ MBA Programme, excluding
supernumerary seats, if any;

A batch of Sixty (60) seats in Diploma/ Under Graduate Courses and to a maximum of
Hundred (100) seats in Under Graduate Courses in Pharmacy Programme, excluding
supernumerary seats, if any;

A batch of a maximum of Forty (40) seats in Diploma/ Under Graduate Courses in
Architecture/ Planning Programme, excluding supernumerary seats, if any;

A batch of a maximum of Thirty (30) seats in Diploma/ Under Graduate Courses in
Applied Arts and Crafts Programme, excluding supernumerary seats, if any;

A batch of a maximum of Thirty (30) seats in Diploma/ Under Graduate Courses in
Design Programme, excluding supernumerary seats, if any;

A batch of a maximum of Thirty (30) seats in Post Graduate Courses in Engineering and
Technology/ Planning/ Applied Arts and Crafts/ Hotel Management and Catering
Technology Programme, excluding supernumerary seats, if any;

A batch of a maximum of Twenty (20) seats in Post Graduate Courses in Architecture
Programme, excluding supernumerary seats, if any;

A batch of a maximum of Fifteen (15) seats in Post Graduate Courses in Design
Programme, excluding supernumerary seats, if any;

A batch of a maximum of Fifteen (15) seats in Post Graduate Courses in Pharmacy,
Thirty (30) seats in Pharm.D., Ten (10) seats in Pharm.D. (Post Baccalaureate) in
Pharmacy Programme, excluding supernumerary seats, if any;

A batch of a maximum of Sixty (60) seats in Integrated Degree Courses in Engineering
and Technology/ Hotel Management and Catering Technology/ MCA Programme and
Integrated/ Dual Degree Course in MBA Programme, excluding supernumerary seats, if
any;

A batch of a maximum of Forty (40) seats in Integrated Degree Course in Planning
Programme, excluding supernumerary seats, if any; and

A maximum of Twenty (20) seats per year in Fellowship in Management Programme.

“EoA” means Extension of Approval granted by AICTE for conduct of Technical
Programme(s)/ Course(s) to an Institution for that Academic Year.

“Extended EoA” means Extension of Approval granted by AICTE for conduct of
Technical Programme(s)/ Course(s) to an Institution for more than one Academic Year.

“Executive Committee” means the Committee constituted by the Council under Section
12 of AICTE Act, 1987.

“Expert Visit Committee (EVC)” means the Committee constituted by the Regional
Officer as per the composition specified in Approval Process Handbook to verify
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2.26

2.27

2.28

2.29
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2.31

2.32

2.33

2.34

2.35

2.36

2.37

2.38

2.39

2.40
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2.42

243

physically the availability of Infrastructural facilities of an Institution.

“First Shift” means educational activities conducted in the First spell of time (from 8 am
to 3 pm) wherever two-shift working exists.

“Foreign National” means the Citizen of the Countries other than India who are not of
Indian origin as defined under OCI/ PIO.

“Government aided Institution” means Technical Institution that meets 50% or more of
its recurring expenditure out of the grant received from the Government or Government
Organizations.

“Government Institution” means Technical Institution established and/ or fully
maintained by the Government.

“Head of the Institution” means the Vice-Chancellor in case of a University or an
Institution Deemed to be University, the Principal/ Director/ such other designation as
the administrative Head of the Institution of the Technical Institution referred.

“Institution Deemed to be University” means an Institution for higher Education so
declared, on the recommendation of the Commission, by the Central Government under
Section 3 of the University Grants Commission Act, 1956.

“Lateral Entry” means admission of students into the second year of Diploma/ Under
Graduate Degree/ MCA Programmes as specified in Approval Process Handbook.

“Level” means Diploma, Post Diploma Certificate, Under Graduate Degree, Post
Graduate Diploma and Post Graduate Degree Programmes.

“Minority Institution” means an Educational Institution established and administered by
a minority or minorities and recognized by Competent Authority as Minority Institution.

“NBA” means the National Board of Accreditation, an autonomous body set up by
AICTE, registered under Societies Registration Act, 1860.

“Part Time” means educational activities conducted in evening time, i.e. 5.30 pm to
9.30 pm (six days a week) wherever Regular/ First Shift working exists and are meant
only for working professionals or professionals with at least two years of work
experience. Duration of the Course shall be a minimum of one/ two Semester(s) in
excess than that of the Regular Course.

“Private University” means a University duly established through a State/ Central Act
by a sponsoring body viz., a Society registered under the Societies Registration Act
1860, or any other corresponding Law for the time being in force in a State or a Public
Trust or a Company registered under Section 8 of the Companies Act, 2013.

“Programme” means the field of Technical Education, i.e. Engineering and Technology,
Pharmacy, Architecture and Planning, Applied Arts, Crafts and Design, Hotel
Management and Catering Technology, MCA, Management (PGCM/ PGDM/ MBA)
and such other Programmes/ areas as notified by AICTE Act, 1987.

“Public Private Partnership (PPP)” means a Partnership based on a contract or
concession agreement, between a Government or Statutory entity on the one side and a
Private Sector enterprise on the other side.

“Regional Committee (RC)” means a Committee established for each region under
Section 14 of AICTE Act, 1987.

“Restoration of Intake” means restoring back to the “Approved Intake” of the Institution
that was existing prior to any penal action.

“Second Shift” means educational activities conducted in the Second spell of time (from
12 Noon to 7 pm) wherever two-shift working exists.

“Self-Financing Institution” means an Institution started by a Trust/ Society/ Company
and does not receive grant/ fund from Central/ State Government/ UT for meeting its
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245

2.46

247

2.48

2.49

2.50

2.51

2.52

2.53

2.54

2.55

2.56

3.1

recurring expenditure.

“Single Shift/ Regular Shift” means where, educational activities of the Technical
Institution are conducted between 9 am and 5 pm.

“Society” means a Society registered under Societies Registration Act, 1860.

“Standalone Institutions” means those Institutions which are not affiliated to any of the
University/ Board, but are imparting education by means of conducting regular courses
leading to Diploma, Post Diploma Certificate, Post Graduate Certificate and Post
Graduate Diploma Levels in Management and allied areas, Travel and Tourism,
Innovation and Entrepreneurship, Computer Applications and Design.

“Standing Appellate Committee (SAC)” means a Committee constituted by the
Chairman as per the composition specified in Approval Process Handbook for
considering the appeals of the Technical Institutions.

“Standing Complaint Scrutiny Committee (SCSC)” means a Committee constituted by
the Chairman as per the composition specified in Approval Process Handbook for the
Scrutiny of Complaints received against the Technical Institutions.

“Standing Hearing Committee (SHC)” means a Committee constituted by the Chairman
as per the composition specified in Approval Process Handbook to review the Reports
of the Expert Visit Committee/ replies received for Show Cause Notices.

“State Level Fee Committee” means a Committee notified by the concerned State
Government/ UT for Regulation of fee to be charged by the Technical Institutions.

“Supernumerary seats” includes TFW, OCI/ PIO/ Foreign Nationals/ Children of Indian
Workers in the Gulf Countries, Lateral Entry, PwD and J&K PMSSS seats notified from
time to time, over and above the “Approved Intake”.

“Technical Institution” means an Institution set up by the Government, Government
aided and Self-Financing/ Trust/ Society/ Company for conducting Course(s)/
Programme(s) in the field of Technical Education, Training and Research in
Engineering and Technology, Pharmacy, Architecture and Planning, Applied Arts,
Crafts and Design, Hotel Management and Catering Technology, MCA, Management,
and such other Programmes and areas as notified by AICTE Act, 1987.

“Trust” means a Trust registered under the Indian Trust Act, 1882 as amended from
time to time or any other relevant Acts.

“University” means a University defined under Clause (f) of Section 2 of the University
Grants Commission Act, 1956.

“University Department” means a Department established and maintained by the
University.

Any other word and expression used herein and not defined but defined in the All India
Council for Technical Education Act, 1987 (52 of 1987), shall have the same meaning
respectively assigned to them in the said Act.

Relevance of Grant of Approval
After commencement of these Regulations

New Technical Institutions either by Government/ Government aided or Self-financing
Institutions shall be started ONLY after obtaining approval of the Council.

Existing Government/ Government aided/ Self-financing Institutions shall either
conduct/ increase/ reduce the intake in the existing Course(s)/ Programmes or introduce
new Programme(s)/ Course(s) at any Level ONLY after obtaining approval of the
Council.

In no eventuality, a Technical Institution without prior approval of AICTE and
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3.2

4.1

4.2

43

4.4
4.5

4.6

4.7

4.8

Affiliating University/ Board concerned, shall be allowed to participate in the
counselling and admission process and to admit students.

Affiliating University/ Board shall not enroll students admitted in such Technical
Institutions, which do not have requisite prior approval of the Council.

Central/ State Government/ UT concerned shall not admit students to any Programme of
a Technical Institution, which do not have requisite prior approval of the Council.

In view of the large number of vacant seats in various Programmes during the last few
years and the likely future demand, the Council shall grant approval to the new/ existing
Institutions taking into account the recommendations of the Committee set up by
AICTE to provide the National Perspective Plan for the Technical Programmes.

Generic Conditions for Approval

The Applicants shall not name the Technical Institution in such a way that the
abbreviated form of the name of the Technical Institution becomes IIM/ II'T/ IISc/ NIT/
AICTE/ UGC/ MHRDY/ Gol. The Applicant shall also not use the word(s) Government/
India/ Indian/ National/ All India/ All India Council/ Commission, anywhere in the
name of the Technical Institution and other names as prohibited under the Emblems and
Names (Prevention of Improper Use), Act, 1950. Provided that the restrictions
mentioned above shall not be applicable, if the Technical Institution is established by
Government of India or its name is approved by the Government of India.

Applicants/ Institutions shall not use the names of the Existing Institutions within the
State.

MHRD directives such as Scheme of "Sub-Mission on Polytechnics", to establish a
Technical Institution in “Educationally Backward Districts/ Left Wing Extremism
(LWE) affected” Districts, digital payment for all financial transactions, National
Academic Depository (NAD), Study in India and any other scheme(s) shall be complied
with, as specified in Approval Process Handbook.

AICTE does not recognize the Programme(s)/ Course(s) in Technical Education offered
through distance mode except Management, MCA and Diploma/ Degree in Travel and
Tourism Programmes, with the explicit approval of AICTE.

The Council shall not permit the Introduction of Part Time/ Second Shift Courses.

To maintain the quality of Education, 60% of the eligible Courses in any Technical
Institution shall be accredited in the next 4 years time, else EoA shall not be issued by
the Council.

For Institutions having Courses with meager admissions consistently, appropriate action
as specified in the Approval Process Handbook shall be initiated with the approval of
the Council.

A Company having any foreign equity directly or indirectly as shareholding shall not be
permitted to apply for setting up a Technical Institution.

Supernumerary seats

Fifteen percent (15%) supernumerary seats over and above the “Approved Intake” per
Course shall be approved in AICTE approved Institutions and University Departments,
for admitting students from Foreign Nationals/ Overseas Citizen of India (OCI)/ Persons
of Indian Origin (PIO)/ Children of Indian Workers in the Gulf Countries. One third
(1/3") of these 15% seats shall be reserved for the Children of Indian Workers in the
Gulf Countries.

Any vacant seat in a given Course, out of 1/3" seats reserved for Children of Indian
Workers in the Gulf Countries shall be reverted to the seats of 2/3™ meant for OCI/ PIO/
Foreign Nationals and vice-versa. Further, any vacant seat in the “Foreign Nationals/
Overseas Citizen of India (OCI)/ Persons of Indian Origin (PIO)/ Children of Indian
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4.9

4.10

Workers in Gulf Countries” after the last round of the admission of the concerned State
Government/ UT may be filled with NRI seats, subject to the approval from AICTE for
the NRI seats and fulfillment of requisite norms as specified in the Approval Process
Handbook.

Beside this, any vacant seat in the “Approved Intake” after the last round of the
admission of the concerned State Government/ UT, may be filled with NRI/ Foreign
Nationals/ Overseas Citizen of India (OCI)/ Persons of Indian Origin (PIO)/ Children of
Indian Workers in the Gulf Countries, subject to the approval from AICTE for the above
seats and fulfilment of requisite norms as specified in the Approval Process Handbook.

The Council shall permit the Introduction/ Continuation of NRI/ OCI/ PIO/ FN/
Children of Indian Workers in the Gulf Countries seats ONLY in the Regular Shift
Courses.

Mandatory provision of supernumerary seats under Tuition Fee Waiver Scheme in all
the Courses and Programmes shall be applicable to all Technical Institutions as
specified in the Approval Process Handbook.

Admission under Lateral Entry in Diploma/ Under Graduate Degree/ Post Graduate
Course(s).

Lateral Entry to Second Year Diploma Course(s) shall be permissible up to a maximum
of 10% of the “Approved Intake” which shall be over and above, supernumerary to the
“Approved Intake”, plus the unfilled vacancies of the First year as specified in the
Approval Process Handbook.

Lateral Entry to Second Year Degree Course(s) in Engineering and Technology/
Pharmacy/ MCA Course shall be permissible up to a maximum of 10% of the
“Approved Intake” which shall be over and above, supernumerary to the “Approved
Intake”, plus the unfilled vacancies of the First year as specified in the Approval Process
Handbook.

Any Foreign National who has obtained Diploma in a Foreign Institution (having an
equivalency Certificate issued by the Association of Indian Universities) or Diploma in
an Indian Institution shall also be eligible for Lateral Entry into the Second Year Degree
Course(s). The Institutions having approval for the supernumerary seats in such
Course(s) are ONLY eligible to admit the Foreign Nationals as per the norms, else the
Institution shall apply for the same on AICTE Web-Portal. However, the total Foreign
Nationals admitted under supernumerary seats and the Lateral Entry shall not exceed the
15% of the “Approved Intake” in an Academic year.

The Council shall not permit the Introduction or Continuation of Lateral Entry
Separate Division in Second Year Engineering and Technology/ MCA Courses.

Guidelines for the new/ existing Institutions

ALL the Technical Institutions shall fulfill the relevant requisite norms as specified in
the Approval Process Handbook.

Documents showing ownership of Land/ Building as per the provisions of Section 8 of
the Transfer of Property Act, 1882 or any other Law for the time being in force relating
to transfer of property to or by Companies, Associations or bodies of individuals, in the
name of the Applicant in the form of Registered Sale Deed/ Irrevocable Gift Deed
(Registered)/ Irrevocable Government/ Private Lease Deed (Registered) (for a period of
minimum 30 years with at least 25 years of live Lease at the time of submission of
application).

Further to that, it shall be open for the Promoter Trust/ Society/ Company of the
proposed Institution to mortgage the Land after the receipt of Letter of Approval, only
for raising the resources for the purpose of development of the Technical Education
Institution situated on that Land. It shall be open for the Promoter Trust/ Society/
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4.11

Company of the existing Institution to run other Educational Courses/ Institutions
(Technical/ Non-Technical) in the surplus Land arising out of the prevailing/ reduced
norms of Land requirement. However, such surplus Land shall be used as per the Land
Use Certificate given to the Trust/ Society/ Company by the concerned authority,
subject to such Courses/ Institutions having their own facilities to conduct such
Programmes without sharing the essential infrastructure facilities such as Class Room,
Laboratory etc. with the already approved Technical Institution. However, common
amenities such as Canteen, Auditorium, Playground, Parking, etc. may be shared,
provided it caters to all the students of all the Programmes.

The Promoter Trust/ Society/ Company of a new Technical Institution shall have to
construct the required Built-up area for setting up of Institution, as mentioned in the
Approval Process Handbook and amended from time to time.

No NOC from Affiliating University/ Board/ State Government/ UT shall be required
for the reduction in intake to Non-Zero intake/ closure of the Second Shift Courses.

For Closure of PGCM/ PGDM Courses, NOC from Affiliating University/ Board/ State
Government/ UT is not applicable.

Institutions having an “Approved Intake” less than a Division size in any of the
Regular/ First Shift Courses as prescribed by the Council may apply for intake of full
Division size themselves and shall maintain Faculty: Student ratio accordingly, without
NBA accreditation/ NOC from Affiliating University/ Board/ State Government/ UT,
subject to “Zero Deficiency” in the Web-Portal. However, this is not applicable in case
of Institutions under penal action.

Institutions may apply for reduction in intake in any of the Regular/ First Shift Courses
within a Division by themselves in the Web-Portal and shall maintain Faculty: Student
ratio accordingly, without NOC from Affiliating University/ Board/ State Government/
UT, the restoration shall be permitted within a Division without NBA.

Existing Institutions having total “Approved Intake” less than the “Maximum Intake
Allowed”/ Institutions not eligible to apply for NBA accreditation, shall be permitted to
increase (without NBA accreditation) upto the “Maximum Intake Allowed” in each
Programme (considering all the specializations in MBA) as that of a new Technical
Institution, as specified in the Approval Process Handbook, subject to ‘“Zero
Deficiency” based on Self-Disclosure on AICTE Web-Portal.

An Expert Visit Committee may be conducted, any time before the first batch of
students has passed out, to verify the fulfillment of the norms as specified in the
Approval Process Handbook.

Well performing Institutions providing quality technical education through
accreditation of Courses by NBA/ UGC approved autonomy, shall be duly recognized
by AICTE and considered for grant of approvals for Extended EoA as specified in
Approval Process Handbook. Institutions approved for extended EoA are waived from
paying TER Charges for Extension of Approval (EoA) ONLY for the extended years.
However, such Institutions are required to submit the application for EoA and duly fill
all the data and maintain ALL the norms and standards as specified in Approval Process
Handbook.

The Institution shall be given an opportunity to comply the deficiencies, if any, before
the Scrutiny/ Re-Scrutiny Committee, to fulfill the criteria of “Zero Deficiency” based
on Self-Disclosure, for processing the application, as applicable.

Guidelines for the Universities

Central, State and Private Universities may apply for approval by providing
Infrastructure and other requirements as specified in the Approval Process Handbook.

Institutions Deemed to be Universities shall seek prior approval of the Council under
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5.1

52

5.3

54

Clause 1.2 of these Regulations.

The requirements, eligibility and procedure shall be as specified in Approval Process
Handbook.

Further to that, the Institution Deemed to be Universities shall also have to fulfill the
norms as per UGC Regulations.

Institutions Deemed to be Universities offering Technical Course(s)/ Programme(s)
shall not admit students without prior approval of the Council.

Universities seeking approval for the first time from AICTE shall submit an application
as a new Technical Institution for all their existing Technical Programme(s) and
Course(s). Institution Deemed to be University having multiple Campuses/ Off
Campuses/ Constituent Colleges shall apply separately for approval.

Submission of the applications

Application for grant of approval under these Regulations 1.2, a, b, ¢, d, e, 1, m, n, p, u,
v, w and x shall be made by any of the following

The Chairman/ Secretary in case of the Trust/ Society/ Company;

An Officer authorized by the concerned Central/ State Government/ UT in case of
Central or State Government/ UT Administration or a Society/ Trust registered with
them; and

An Officer authorized by the Trust/ Society/ Company/ Central/ Sate Government/ UT
under Public Private Partnership or Build Operate Transfer (BOT) mode made by them,
as the case may be.

Application for grant of approval under these Regulations 1.2. f, g, h, i, j, k, 0,q, 1, s, t
and y shall be made by any of the following

Principal/ Director of the Technical Institution or Head of the Institution or an Officer of
the Institution duly authorized by the Promoter of such Institution or Chairman/
Secretary in case of the Trust/ Society/ Company or Vice Chancellor/ Registrar of
Institution Deemed to be University.

The Council shall publish, from time to time, Approval Process Handbook detailing the
documents to be attached to the application, the Technical Education Regulatory (TER)
Charges to be remitted, the norms and standards, requirements and the procedure by
which the applications are processed for grant of approval of the new/ existing
Institutions.

The Applicant for setting up a new Institution shall obtain a unique USER ID following
the procedure specified in the Approval Process Handbook.

The Applicants/ existing Institutions shall be required to submit online application for
the cases listed in Clauses 1.2 of these Regulations using their unique USER ID allotted
to them by remitting the prescribed TER Charges as specified in Approval Process
Handbook through AICTE’s payment gateway on the Web-Portal, failing which the
application shall not be considered.

Only those applications submitted within the cut-off date, including payment shall be
considered for processing.

The Web-Portal permits the generation of Deficiency Report for the applications.

The Applicants shall edit the data till the final submission of the application on the
Web-Portal.

After pressing the “submit” tab, the data shall not be allowed for any further editing till
the processing of the application is completed.
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6.1

6.2

If an Applicant/ Institution has wrongly submitted an application, the same shall be
processed as per the procedure mentioned in the Approval Process Handbook.

Applicants have to upload documents in the Web-Portal/ submit to the Scrutiny/ Re-
Scrutiny Committee, as applicable, as specified in the Approval Process Handbook.

An Affidavit, in the Format as specified in the Approval Process Handbook, on a Non-
Judicial Stamp Paper of = 100/- duly sworn before a First Class Magistrate or Notary or
an Oath Commissioner, inter alia, stating that the information given in the application is
true and that if it is found at any time that any part of the information has been
suppressed and/or misrepresented and/or the information given in the application is
false, the Council shall be free to take action including Withdrawal of Approval/ not
considering for grant of approval and/ or any other legal action as it may deem fit shall
be submitted/ uploaded by the Applicants.

In case of rejection of an application, the applicable TER Charges shall be refunded as
specified in the Approval Process Handbook.

Procedure for the processing of the applications

The applications received shall be processed as per the norms and procedures prescribed
in the Approval Process Handbook as notified by the Council from time to time in
addition to the existing Central, State and Local Laws.

For setting up a new Institution

The State Government/ UT and the Affiliating University/ Board shall forward their
views on the applications received under Clause 1.2. a of these Regulations to the
concerned Regional Office, not later than one week from the last date of submission of
application as notified.

In the absence of the receipt of views from the State Government/ UT/ Affiliating
University/ Board on the application, the Council shall proceed for further processing.

The applications received under Clause 1.2. a of these Regulations, shall be processed
by a Scrutiny Committee/ Re-Scrutiny Committee duly formed by the Regional Officer
as per the composition as mentioned in Approval Process Hand Book for issue of Letter
of Intent (Lol) and the Applicant shall present ALL the original documents along with
self-attested copies to the Committee. Applicants are advised to adhere to Scrutiny
schedule and not to remain absent.

The Applicant, if interested to start the Institution in the current Academic Year itself,
shall submit a Resolution to that effect to Scrutiny/Re-Scrutiny Committee.

The recommendations of the Scrutiny/ Re-Scrutiny Committee shall be placed before
the Regional Committee for its recommendation and further placed before the Executive
Committee for approval or otherwise.

In case of new Technical Institutions, the Council if deems fit shall grant approval to
issue the Letter of Intent (Lol) for the given Academic Year, the same shall be valid for
three Academic Years.

Within the validity period, after the establishment of Infrastructure facilities as per the
requirements, the Applicant shall apply on AICTE Web-Portal for the Letter of
Approval anytime in the year. In case of the Applicant expressing interest in getting
Letter of Approval (LoA) in the current Academic Year itself, the same shall be
processed further by an Expert Visit Committee.

Expert Visit Committee formed by the Regional Officer as per the composition as
mentioned in the Approval Process Hand Book shall verify physically the availability of
infrastructural facilities of the Institution.

On expiry of the validity, the Letter of Intent (Lol) issued stands cancelled and the
Applicant shall make a fresh application for the issuance of Letter of Intent (Lol).
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The recommendations of the Expert Visit Committee shall be placed before the
Regional Committee for its recommendation and further placed before the Executive
Committee for approval or otherwise.

Regional Officer concerned while forwarding the recommendations of the Regional
Committee to Approval Bureau of AICTE, for placing before the Executive Committee,
shall verify that the processes and parameters prescribed under these Regulations and
Approval Process Handbook are followed by the Scrutiny Committee, Re-Scrutiny
Committee (if applicable), Expert Visit Committee and the Regional Committee.

The Approval Bureau of AICTE shall also verify that the processes and parameters
prescribed under these Regulations and Approval Process Handbook are followed by the
Scrutiny Committee, Re-Scrutiny Committee, Expert Visit Committee and the Regional
Committee.

The decision of the Executive Committee shall be uploaded on the Web-Portal in the
form of a Letter of Intent (Lol)/ Letter of Approval (LoA) or Letter of Rejection (LoR)
with the specific reasons for rejection of the application.

Applicants for starting new Technical Institutions (except Government/ Government
aided Institutions) whose applications are recommended for Letter of Approval (LoA)
by the Executive Committee shall be informed for depositing the Security Deposit.

The existing Institutions approved by the other Regulatory Bodies, applying for the first
time to the Council for approval and are in existence for more than 10 years are
exempted from the payment of Security Deposit.

The Applicant shall submit the payment proof of the Security Deposit along with an
Affidavit within 7 days from the date of intimation to the concerned Regional Office,
else a penalty of 10% of the value of the Security Deposit shall be imposed upto 15"
May of the Calendar Year, beyond which the approval shall be withdrawn.

The online Security Deposit amount deposited by the Technical Institution with AICTE
shall be permitted to be withdrawn after a term of ten years or in case of closure of
Course/ Institution, subject to the submission of relevant documents. The interest
accrued on the Security Deposit shall be credited to the Council and shall be utilized by
AICTE for Quality Improvement Programme for Faculty and giving scholarships to
students. However, the term of the Security Deposit could be extended for a further
period as may be decided on case to case basis and/or forfeited in case of any violation
of norms, conditions and requirements and/or Non-performance by the Institution and/or
complaints against the Institution.

Validity of the Letter of Approval for the new Technical Institutions, if issued,
shall be for two Academic Years from the date of issue of Letter of Approval, only
for obtaining affiliation from the respective University/ Board and fulfilling State
Government/ UT requirements for admission in the current Academic Year.

ALL the Applicants issued LoA for starting the new Technical Institutions shall apply
on AICTE Web-Portal for Extension of Approval as specified in the Approval Process
Handbook from the next Academic Year onwards, irrespective of the admission of
the students. However, the Institutions that fail to admit the students in the current
Academic Year due to Non-Affiliation by the University/ Board or Non-fulfillment of
State Government/ UT requirements are exempted from the payment of TER Charges.

On expiry of the validity, the LoA issued stands cancelled and the Applicant shall make
a fresh application for the issuance of Letter of Intent.

New Institutions granted Letter of Approval and existing Institutions granted approval
for introduction of new Course(s), Division(s), Programme(s), variation in intake
capacity shall comply with appointment of Faculty and Principal/ Director as the case
may be, as per the policy of the Council.
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6.3

Institutions other than Minority Institutions shall appoint Faculty/ Principal/ Director
and other technical supporting staff and administrative staff strictly in accordance with
the methods and procedures of the concerned Affiliating University/ Board particularly
in case of selection procedures and selection Committees.

The information about these appointments of staff in the prescribed format shall be
uploaded on the Web-Portal of AICTE.

An Expert Visit Committee may be conducted any time before the first batch of students
have passed out, to verify the fulfillment of the norms as specified in the Approval
Process Handbook.

For the existing Institutions

For applications submitted under Clause 1.2. f and s of these Regulations, the
processing is based on self-disclosure. The Council shall grant the desired approval,
only after confirming that the Applicant had fulfilled all the norms and standards
prescribed in Approval Process Handbook. The Council reserves the right to inspect and
if any of the information submitted is found to be false, shall initiate penal action as
specified in the Approval Process Handbook.

The applications submitted under Clause 1.2. h, i, j, m, n, p, q, t, u, v, w and y of these
Regulations shall be processed by a Scrutiny/ Re-Scrutiny Committee based on the
documents submitted by the Applicant.

The applications submitted under Clause 1.2. g, k, o and r of these Regulations shall be
processed by an Expert Visit Committee to verify the availability of the facilities in the
Applicant Institutions.

The applications submitted under Clause 1.2. b, c, d, e, | and x of these Regulations
shall be processed by a Scrutiny/ Re-Scrutiny Committee based on the documents
submitted by the Applicant. If the documents are found in order, the same shall be
processed further by an Expert Visit Committee to verify the availability of the facilities
in the Applicant Institutions.

For Closure of Programme(s)/ Course(s), the Applicant shall submit the relevant NOCs
at least before 31" December of the Calendar Year.

Applications of the existing Institutions who have applied for the Closure of Institution,
and if such applications are not approved by the Council due to certain deficiencies, the
Institution shall be given Extension of Approval (EoA) with ZERO Intake for that year.
Such Institutions shall submit all relevant documents after all the students have passed
out or redistributed to nearby AICTE approved Institutions and seek official closure of
the Institution.

The application for the Closure of Institution shall be valid for the duration of the
respective programme offered by the Institution within which the Institution should
submit the required mandatory documents. Else, AICTE may close the Institution with
the intimation to the Affiliating University/ Board and the State Government/ Union
Territory and shall issue a Public Notice regarding the same.

Change in name of the Trust/ Society/ Company including merger of two or more Trust/
Society/ Company having the same common objects of education etc. shall be permitted
as per the respective Laws laid down in the Acts.

A Trust/ Society may create a new Company to hold their assets, and once the transfer
of assets are complete, the Trust/ Society may be dissolved and the ownership may be
transferred to the Company. Such viability shall vary depending on the jurisdiction and
context.

In case of the existing Institutions, if an EVC was conducted or Show Cause notice was
issued, the same shall be placed before the Standing Hearing Committee (SHC) as
applicable and processed as per the procedure specified in Approval Process Handbook.
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If the Institution is aggrieved by the decision of the Executive Committee, the
Institution shall have the right to appeal once to the Council, as per the procedure
specified in Approval Process Handbook.

The uploading of the Scrutiny/ Re-Scrutiny Committee/ Expert Visit Committee Report
shall be done by the concerned Regional Office.

If any member of the Scrutiny/ Re-Scrutiny/ Expert Visit Committee is unable to attend
or refuses or incapacitated to take part in the Committee, then Regional Officer with
prior or post-facto approval of the Member Secretary, AICTE shall opt to choose
another expert from the approved panel of the experts manually.

Institution Deemed to be University

The Council shall approve the Technical Programme(s)/ Course(s) offered by the
Universities including Institutions Deemed to be Universities falling under Category I
and II as notified by UGC. Such Institutions Deemed to be Universities shall have to
adhere to the norms and standards as specified by AICTE from time to time and an
Affidavit to this effect shall be submitted to AICTE and University Grants Commission.

The application submitted by an Institution Deemed to be University falling under
Category III as notified by UGC shall be processed as per the procedure mentioned in
Clause 6.2/ 6.3 (as applicable) of these Regulations.

State University/ Central University/ Institution Deemed to be University
(Government)/ are not required to pay the Security Deposit.

Institution Deemed to be University (Private)/ Private Universities which were in
existence for more than 10 years with UGC are exempted from the payment of Security
Deposit.

Universities which were granted approval from AICTE earlier as a Technical Institution
and created Security Deposit and got released after the maturity period are not required
to pay the Security Deposit, else the University shall pay the Security Deposit for the
remaining period of 10 years, as applicable.

Vocational Education Courses

The applications for the introduction of Vocational Education Courses shall be
processed as per the procedure prescribed in the Approval Process Handbook and all
other norms and standards as notified in NSQF Regulations and SAMVAY from time to
time.

The applications under 6.3 of these Regulations shall be processed as per the procedure
specified in Approval Process Handbook. The consolidated list of all the Institutions
with the “Approved Intake” shall be placed by the Approval Bureau before the
Executive Committee/ Council for the grant of Extension of Approval as applicable for
the Technical Institutions to continue to conduct Technical Programme(s) and
Course(s). The decisions taken by the Executive Committee are ratified by the Council.

The same shall be notified on the Web-Portal. Further the Institution shall download the
Extension of approval letter along with “Approved Intake” through the Institution login.

All Orders shall be uploaded by 30" April of the Calendar Year and the detailed
speaking orders (in case of reduction in intake, No Admission, etc.) shall be uploaded in
the Web-Portal not later than15" May of the Calendar Year.

The Council shall not grant any conditional approval to any Institution.

Directorate of Technical Education/ State Government/ UT/ Affiliating University/
Board shall download the intakes for various Courses for the Institutions under their
jurisdiction, from Web-Portal through their login.

Student’s eligibility for admission to all the Programmes shall be as specified in the
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8.1

8.2

8.3
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8.5

Approval Process Handbook and as per the reservation policy of the Central
Government/ respective State Government/ UT as the case may be.

Provided that the Second round of counselling/ admission for allotment of seats shall be
completed on or before 10" July of the Calendar Year. Last date upto which students
can be admitted against vacancies arising due to any reason (no student should be
admitted to any Institution after the last date under any quota) shall be 15" August of
the Calendar Year.

Any Institution offering Technical Programme(s)/ Course(s) without approval of the
Council shall be termed as unapproved Institution.

Appeal before Standing Appellate Committee

An Institution/ Applicant, if aggrieved by the decision of Executive Committee shall
have the right to appeal once to the Council, within 7 days from the date of uploading
of LoR. All the appeals submitted by the Applicants/ Institutions shall be placed before
the Standing Appellate Committee. The final decision of the Council shall be uploaded
on or before 30"™ April of the Calendar Year.

An Officer of the Council shall place the records before the Standing Appellate
Committee. Two representatives of the Institution shall be invited to present their case
along with the compliance and supporting documents before the Standing Appellate
Committee.

The recommendations of Standing Appellate Committee shall be placed before the
Council, whose decision shall be final.

The decision of the Council about the grant of approval or otherwise shall be
communicated to the Applicant through Web-Portal on or before 30" April of Calendar
Year, with the reasons for rejection of the application.

Other Requirements to be fulfilled

All Technical Institutions shall upload the information in respect of their Director/
Principal, Faculty members and students admitted in each Course in the format available
on the Web-Portal of the Council and update the information from time to time.
Scanned copies of PAN Card, Adhaar Card (if available) and Form 16 of all the faculty
members shall also be uploaded on the Web-Portal.

A Faculty/ Employee working on Full Time basis in an Institution/ Organization and
pursuing/ pursued any Full Time Course for the same duration as that of Regular Shift
shall be considered as invalid for the purpose of employment/ higher studies. However,
the Faculty/ Employee shall pursue a Course as Part Time for longer duration, in the
same City.

The Institutions shall adopt the minimum standards and qualifications as specified in
Approval Process Handbook. However, Institutions Deemed to be Universities/
Institutions having Accreditation/ Autonomy status shall surpass the minimum standard
and qualifications specified.

The Applicants are expected to provide the Council true and complete information and
documents required for various purposes. If the information given and/or the documents
provided to the Council are found to be false, incomplete and/or the Applicants have
failed to disclose factual information and/or suppressed/ misrepresented the information,
the Council shall initiate action including Withdrawal of Approval/ any other action as
deemed necessary against the Applicants.

If any document submitted is found to be fraudulent, criminal case shall be filed against
the Principal of the Institution and the Chairman/ Secretary of the Trust/ Society/
Company.

AICTE shall also conduct inspections from time to time with or without notifying the
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dates, in such cases where specific complaints of falsification of documents,
misrepresentation, violation of norms of standards, malpractices, etc. are received.

Institutions at random would be subjected to surprise inspection for the fulfillment of
the norms of Approval Process Handbook and appropriate action including Withdrawal
of Approval and any other action deemed necessary, shall be initiated against the
Applicants, as the case may be.

In the event of denial of Extension of Approval for the existing Courses or grant of
Extension of Approval as per the Clauses 8.4 and 8.5 of these Regulations, such
Institutions shall not be considered for Extension of Approval till such proceedings are
settled and the Promoters/ Institutions are cleared of the charges of violations.

For the Institutions, whose Programmes/ Courses have been discontinued by the
Council or approval is withdrawn/ suspended, the concerned State Government/ UT
shall redistribute the students to other nearby AICTE approved Technical Institutions
affiliated to the University/ Board and the Council shall allow supernumerary seats in
such Institutions to accommodate the redistributed students appropriately till they
complete the Programmes/ Courses.

Action in case of violation of Regulations

An Institution running any technical Programme in violation of these Regulations shall
be liable for initiation of legal action including Withdrawal of Approval, if any, and/or
legal criminal action by the Council against the Institution and/or its Promoter Trust/
Society/ Company and individuals associated, as the case may be.

If any Technical Institution contravenes any of the provisions of relevant Regulations,
the Council after making appropriate inquiry through Standing Hearing Committee
(SHC) and after providing an opportunity of being heard through the Standing Appellate
Committee (SAC) shall withdraw the approval granted. In case of Withdrawal of
Approval to the Institution, the Technical Institution/ Trust/ Society/ Company shall
apply afresh for approval after completion of two Academic Years for setting up a new
Institution as per the procedure defined in the Approval Process Handbook.

In case of any litigation pertaining to the penal action initiated by the Council for an
Institution, for the contravention of any of the relevant Regulations, such Institution
shall have to apply as specified in the Approval Process Handbook, as applicable in the
next Academic Year in AICTE Web-Portal, in the absence of any specific court order to
the contrary.

Non-Submission/ Submission of incomplete application for Extension of Approval

Non-submission/ submission of incomplete/ submission of false information, while
applying for Extension of Approval shall invite appropriate penal action against the
Institution. The Institution shall be liable to any one or more of the following punitive
actions by the Council:

e Suspension of approval for NRI and supernumerary seats for one Academic
Year

e Reduction in “Approved Intake”
e No admission in one/ more Course(s) for one Academic Year
e Withdrawal of approval for Programme(s)/ Course(s)
e Withdrawal of approval of the Institution
Non-Fulfillment of the requirement of qualified Principal/ Director

An Institution not having qualified Principal/ Director for a period, more than 12
months, shall be liable to any one or more of the following punitive actions by the
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Council till the regular Principal/ Director is appointed:
e Reduction in “Approved Intake”
¢ No admission for one Academic Year

Non-Fulfillment of Faculty: Student ratio, not adhering to the pay scales and/or
qualifications prescribed for Faculty

Institutions not adhering to the pay scales, or qualifications prescribed for Faculty
members for more than 12 months and not maintaining prescribed Faculty: Student ratio
shall be liable to any one or more of the following punitive actions by the Council:

e Suspension of approval for NRI and supernumerary seats for one Academic
Year

e Reduction in “Approved Intake”

e No admission in respective Course(s) for one Academic Year
e  Withdrawal of approval in the respective Course(s)

e  Withdrawal of approval of the Institution

The Council may initiate penal action for not regularizing and ensuring the timely and
full payment of the salary of the Staffs through Electronic Clearing Service (ECS) by
nationalized banks.

Non-Fulfillment in Computer, Software, Internet, Printers, Laboratory Equipment,
Books, Journals and Library facilities requirements, etc.

Institutions not maintaining prescribed requirements of Computer, Software, Internet,
Printers, Laboratory Equipment, Books, Journals and Library facilities, etc. shall be
liable to any one or more of the following punitive actions by the Council:

e Suspension of approval for NRI and supernumerary seats for one Academic
Year

e Reduction in “Approved Intake”
e No admission in one/ more Course(s) for one Academic Year
e Withdrawal of approval for Programme(s)/ Course(s)
e  Withdrawal of approval of the Institution
Non-Fulfillment of Essential requirements for Technical Institution

Institutions not maintaining essential requirements as per the Approval Process
Handbook shall be liable to any one or more of the following punitive actions by the
Council:

e Suspension of approval for NRI and supernumerary seats for one Academic
Year

e Reduction in “Approved Intake”
e No admission in one/ more Course(s) for one Academic Year

Non-Fulfillment of Location/ Built-up Area/ Land at the time of year of establishment
or current Academic Year

Institutions working in temporary location or at location not approved by the Council
and Institutions not fulfilling prescribed Built-up area requirements shall be liable to any
one or more of the following punitive actions by the Council:

e Suspension of approval for NRI and supernumerary seats for one Academic
Year
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e Reduction in “Approved Intake”
e No admission in one/ more Course(s) for one Academic Year
e Withdrawal of approval for Programme(s)/ Course(s)
e Withdrawal of approval of the Institution
Non-Adhering to the timing/ Faculty requirement for the Second Shift

The Second Shift shall have to be run as per the declared timings from 12 Noon to 7 pm
with 50% additional Faculty, which would be subject to surprise inspection leading to
Closure of Course in case timings are not being followed/ with insufficient Faculty.

Excess admission

Excess admission over the “Approved Intake” shall not be allowed under any
circumstances. In case any excess admission is reported to/ noted by the Council,
appropriate penal action shall be initiated against the Institution. The Institution shall be
liable to any one more of the following punitive actions by the Council:

¢ Five times the total fees collected per student shall be levied against each excess
admission

e Suspension of approval for NRI and supernumerary seats, if any for one
Academic Year

e Reduction in “Approved Intake”

e No admission in one/ more Course(s) for one Academic Year
e  Withdrawal of approval for Programme(s)/ Course(s)

e  Withdrawal of approval of the Institution

Charging excess fee than the fee prescribed by the concerned State/ Fee Regulatory
Committee

The Institutions shall have to announce all fees such as tuition fee, examination fee etc.
on their Web Site transparently and adhere to the same strictly. No Technical Institution
shall collect any other fee (Payment/ Amount) from the students, in addition to the fee
fixed by the State/ Fee Regulatory Committee. If any Institution does not follow the said
guidelines, the Institution shall be liable to any one or more of the following punitive
actions by the Council:

e Twice the total fee collected per student and the excess fee collected shall be
refunded to the student

e Suspension of approval for NRI and supernumerary seats, if any for one
Academic Year

e Reduction in “Approved Intake”

e No admission in one/ more Course(s) for one Academic Year
e Withdrawal of approval for Programme(s)/ Course(s)

e  Withdrawal of approval of the Institution

Institutions not allowing Expert Visit Committee for physical verification of
Infrastructural facilities/ Institutions not having Occupancy Certificate/ Completion
Certificate/ Building License/ Form D/ Barrier free environment/ PGDM Institutions not
having NAD or not uploading student enrollment data to the Council/ Institutions
demanding for the Original Degree Certificates from the Faculty members at the time of
joining the Institution
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Institutions not allowing Expert Visit Committee for physical verification of
Infrastructural facilities/ Institutions not having Occupancy Certificate/ Completion
Certificate/ Building License/ Form D/ Barrier free environment/ PGDM Institutions not
having NAD or not uploading student enrollment data in the AICTE Web-Portal/
Institutions demanding for the Original Degree Certificates from the Faculty members at
the time of joining the Institution shall be liable for any one or more of the following
punitive actions by the Council:

¢ No admission for one Academic Year
e  Withdrawal of approval of the Institution
Violation of norms in case of Collaboration and Twinning Programmes

If a Foreign University/ Institution fails to comply with any of the conditions as
contained in the Approval Process Handbook, the Council after giving reasonable
opportunity of being heard through Standing Appellate Committee shall withdraw the
approval of the Twinning Programme granted to such University/ Institution to offer
their Diploma/ Post Diploma Certificate/ Under Graduate Degree/ Post Graduate
Diploma/ Post Graduate Degree in India and forbid such Foreign University/ Institution
to either open Centres or enter into any Collaborative arrangement with any University/
Institution in India.

The Council shall also inform the concerned agencies including Ministry of External
Affairs, Ministry of Home Affairs, RBI of such decisions and advise these agencies to
take any or all of the following measures:

e Refusal/ withdrawal for grant of visa to employees/ teachers of the said Foreign
University/ Institution.

e Stop repatriation of funds from India to home Country.

¢ Informing the Public about the withdrawal of approval of the Twinning
Programme with Foreign University/ Institution and the consequence thereof.

In case, it comes to the notice of the Council, that a Foreign University is running
Diploma/ Post Diploma Certificate/ Under Graduate Degree/ Post Graduate Diploma/
Post Graduate Degree Level Programme in Technical Education in India directly or in
Collaboration with an Indian Partner without obtaining approval, the Council shall
initiate immediate action under the Indian Penal Code for Criminal breach of Trust,
misconduct, fraud, cheating, etc.

Once the approval of the Twinning Programme is withdrawn, the Council shall make an
attempt in co-ordination with concerned State Government/ UT to re-allocate the
students enrolled in such Programme to other approved Institutions of the Council. The
Institution shall have to return the entire fee collected from such students to the
Institutions in which the students are accommodated.

Such Foreign University/ Institution shall not be allowed to collaborate with any other
Centre/ Institution or enter into a Collaborative arrangement in India for at least next 3
years.

Refund cases

In the event of a student withdrawing before the start of the Course, the entire fee
collected from the student, after a deduction of the processing fee of not more than
% 1000/- (Rupees One Thousand only) shall be refunded by the Institution. It would not
be permissible for Institutions to retain the School/ Institution Leaving Certificates in
original.

In case, if a student leaves after joining the Course and if the vacated seat is
consequently filled by another student by the last date of admission, the Institution must
refund the fee collected after a deduction of the processing fee of not more than ¥1000/-
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(Rupees One Thousand only) and proportionate deductions of monthly fees and hostel
rent, where applicable.

The last date for withdrawal of PGDM admission for the purpose of refund of fees shall
be 30" June of every year.

In case the vacated seat is not filled, the Institution should refund the Security Deposit
and return the original documents.

The Institution should not demand fee for the subsequent years from the students
cancelling their admission at any point of time. Fee refund along with the return of
Certificates should be completed within 7 days.

Institutions not following guidelines issued by the Council regarding refund of fee for
cancellation of admission or delaying refunds shall be liable to any one or more of the
following punitive actions by the Council:

¢ Fine for Non-compliance of refund rules of the fee levied against each case shall
be five times the total fee collected per student

e Suspension of approval for NRI and supernumerary seats, if any, for one
Academic Year

e Reduction in “Approved Intake”
e No admission in one/ more Course(s) for one Academic Year
e Withdrawal of approval for Programme(s)/ Course(s)

In case of Institutions where FDRs are encashed before the date of maturity or not
depositing the required Security Deposit at the time of LoA, a penalty of 10% of the
value of the FDR shall be imposed. However, Institutions that had not created
FDR/created FDR for lesser duration/ lesser amount than prescribed at the time of LoA
have to create the same accordingly as specified in Approval Process Handbook.

Penalty amount shall be paid online to the Council as per the instructions.

If any of the information mentioned in the Affidavit is proved as false, legal action
including penal action shall be initiated on the deponent.

Procedure for restoration against punitive action except in case of Withdrawal of
Approval

Institutions shall have to make an application for restoration of intake and the same shall
be processed as specified in the Approval Process Handbook.

Release of Security Deposit

The Trust/ Society/ Company shall apply online and upload/ submit the relevant
documents in AICTE Web-Portal for the release of the Security Deposit and the same
shall be processed as per the procedure specified in Approval Process Handbook.

Complaint Cases

In case of receipt of any complaint(s) about an Institution, the same shall be processed
by Public Grievance Redressal Cell (PGRC), AICTE.

The complaint shall be placed before a Standing Complaint Scrutiny Committee (SCSC)
and the Complainant may be called (at his/ her own cost), if necessary. Based on the
recommendation of SCSC, a warning or Show Cause Notice may be issued to the
Institution or EVC may be conducted and processed further as per 6.3.e of these
Regulations. If necessary, the complainant may be called to appear before Standing
Hearing Committee at his/ her own cost.

As per CVC guidelines Anonymous/ Pseudonymous complaints shall not be processed.
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Implementation of punitive action

Under extraordinary circumstances, if Punitive action (except fine) is approved by the
Council beyond 30™ April of the Calendar year, the same shall be implemented for the
next Academic Year only.

Power delegated to Chairman of AICTE

Council has delegated the power to the Chairman of AICTE for taking decision on
urgent matters that needs to be communicated to the Institutions in between period of
two Executive Committee/ Council meetings. However, such cases shall be placed
before the next Executive Committee/ Council for ratification.

Charges for conducting an additional Scrutiny/ Expert Visit Committee

In extraordinary circumstances, if an additional Scrutiny/ Expert Visit Committee is to
be conducted inclusive of the Court directions to any type of Institutions, the
Applicant has to pay the fee as specified in the Approval Process Handbook.

Time Limit for the grant of LoA/ EoA

LoA/ EoA shall not be granted after 30" April of every Calendar Year in view of
the order dated 13.12.2012 passed by the Hon’ble Supreme Court of India in CA
no0.9048/2012 titled as Parsvanath Charitable Trust and others Vs AICTE and Ors.

In case, the deficiencies are complied with subsequently during the Academic Year, the
approval shall be granted under extraordinary circumstances, for the next Academic
Year.

Social responsibility

As a part of discharging social responsibilities, all Technical Institutions approved by
the Council are expected to conduct National Skill Qualification Framework (NSQF)
complied skill development Courses to give training to a minimum of 100 students per
year. These Programmes shall be based on the needs of the local community where the
Institution is located.

Conduct of any other Skill Development Courses

The Institutions may conduct Skill Development Courses of any other Regulatory Body
by using existing facilities, or by creating additional facilities as per the provisions laid
down in the norms and standards of the respective Regulatory Bodies without affecting
the quality of education prescribed by both the Regulatory Bodies after taking NOC
from the Council. In such cases, a Scrutiny Committee shall be conducted for the issue
of NOC.

Interpretation

Any question arising out of the interpretation of these Regulations shall be decided by
the Council and the decision of the Council shall be binding and final.

Power to relax

The Council shall in exceptional cases, for removal of any hardship or in the national
interest or such other reasons to be recorded in writing, relax any of the provisions of
these Regulations in respect of any class or category of Institutions.
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